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SUBMISSION  OF  REPORT  TO  THE  HON'BLB  NATIOHAL  GREEN
TRIBunith, souTHEmi zone, CHENAI " a.A. 75 oF 2o24 iszi
Pinrme[ oA No.765 of 2023(PB|].

I. INTRODUCTION

The Mancherial Municipal Corporation respectfully submits this
Compliance Report to the Hon.ble National Green Tribunal in response
to    the    Original   Application    No.    75    of   2024    (SZ)    concerning
environmental  hgunds  (smoke,  toxic  fumes,  and  stench)  emanating
from the Andalanma Colony Municipal  Solid Waste  (MSW)  dumping
yard.

This Report outlines:

1.  Actions undertaken by the Corporation since the Joint
Comnrittee'sinspectionandrecommendationsdated09.09.2024

2.  Response from the District Conector's office regarding alternate
site allocation

3.  Enhanced management and operational measures being
implementedattheJindalaLmmaColonydumpingyard

4.  Compliance roadmap with MSW Management Rules, 2016, and
NOT directions

5.  Bio-mining progress and tineline for legacy waste remediation

2. EACKOROuro
TheAndalanmaColonydunpingyardinMancherialMunicipality

has been managing approximately 45 Metric Tonnes (MT) Of Municipal
Solid   Waste   per  day   since   2000   over   a  2.00   acre   land   parcel.
Environmental  concerns  raised  regarding  smoke,  toxic  fumes,  rire
incidents,  and  stench  have  been  examined  by the Joint  Committee
constituted by the  Hon'ble  NOT vide  Original Application  No.  765  of
2023 (PB).

The Joint Committee's inspection on 01.04.2024 and subsequent
recommendations have fomed the basis for remedial measures and
operationalinprovementsnowbeingimplementedbytheCorporation.

3.  DlsrmcT  coLLECTon's  REsroNSE  oN  AI;TENATE  slTE
IHrocanloH

3. I hod Amallabmty Assessment

a::  Scanned with OKEN Scarmer



2
The   District   Collector,   Mancherial,   vide   letter   dated   08.01.2026    f
(RC.No.D4A/215l/2025),   has   reported   the   following  findings   after
Conducting a detailed land identification survey through the Revenue
Divisional Officer (RDO), Mancherial:

Key Findings:

a. No Suitable Government Land Available: After verification by the
Tahsildars of Mancherial and Hazipur Mandals, it has been confirmed
that there is no suitable Government land available for establishment of
a modem, scientifically engineered Municipal Solid Waste Management
and Disposal Facility in the Mancherial Municipal Corporation area.

b. Previous Site Attempts Unsuccessful:

•   Hazipur Mandal Site: A 4-acre land parcel identified in Pocham
Pchadvillageshivarcouldnotbedevelopedduetoobjectionsfrom
local villagers (NIMBY -Not ln My Backyard Syndrome).

•   Andalamma  Colony  Upgrade:  Resistance  from  local  residents
prevented upgrading the  existing site into a proper processing
facility.

c. NIMBY Resistance as Structural Challenge: The District Collector
has  achaowledged  that  due  to  rapid  urbanization  and  competing
interests in land-use decisions, any attempt to select a piece of land for
a  dumping  yard  will  invite  strong  resistance  from  local  residents,
regardless of the location selected.

d.  Pre-existing Awareness:  The  Collector  has  noted  that  present
residents  of Andalamma  Colony were  aware  of the  already  existing
dumping yard before house site pattas  qand  deeds)  were  granted to
them.

3.2 District Couector'8 Recommendation
Given  the  above  situation,  the  District  Collector has  advised  the

Corporation to take appropriate steps for utilizing the existing dumping
yard at Andalamma Colony for manactng Municipal Solid Waste while
duly following:

•   The Municipal Solid Waste Management Rules, 2016

•   Applicable regulatory compliances aLnd environmental standards

•   Remedial measures and monitoring protocols
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4. coRpORATION`s poslTioN AND RrsroHSE
TheMunicipalCorporationofMancherialgeneratesatotalOf45

metric tons of waste from 36 waf.ds in the Mancherial area.

In Mancherial area, 40  No9 of Swachh trolleys and
visiteveryhou§eholdtocollectwetanddrywagte,inwhich
trolleysarewithclo§edtopandothcr49wachhtrolleygand
are with open top.  AII Swachh trolleys in the Mancherial._     -.     .         ___L£__-i-far.11

15 tractors
36 swachh
all tractors
area of the

are  with  open  top.  rLii  Own,.I,I  .,v ..., _  ___
Municipal  Corporation  are  divided  into  sections  in  each  trolley  for
collectingwetanddrywaste.Thecollectedwasteistranaportedtothe
dumping yard located in Andalanma Colony.  During transportation,
thetopsoftheSwachhtrolleysandtractorsarecoveredwithpolythene
sheetsforwhichopentoptrolleystopreventwastefromfallingontothe
road.

At  the  dumping yard  in  Andalanma  Colony,  the  transported
municipalsolidwasteisfirfuersegregatedandprocessedatacapacity
Ofapproximately12metrictonnesperday.Additionally,theloedbody
has  proposed  to  enhance  processing  capacity  to  cover  100%  Of the
generated waste by procuring the required machinery and equipment
undcrtheSwachhBharatMission(SBM)2.0.fundingmecharism.The
separatedplastic,paper,andotherdrywastematerialsaretakenaway
bywastepickerspresentatthedumpingyard.Theremainingwetwaste
is processed through composting.

TheMancherialMunicipalCorporationacknowledgestheDistrict
Couector.a    rmdings    regarding    the    non-availability    of    suitable
Government  land   and  the   practical   challenges  posed   by   NIMBY
resistance. The Corporation accepts that continuing operations at the
Andalanma Colony dumping yard,  with enhanced  management and
environmental safeguards, is the most pragmatic solution available in
the current circumstances.

4.1Justfflcaitl®nforContlnuingOpemtl®n8atJindrfummaC®l®ny
a. Abconc. .I vhble AltomattwG8:

Given the unavailability of Government land and the resistance
fromlocalcommunitiestoaltemative8iteidentificedon.theCorporation
has no other inmediate option but to continue managing MSW at the
eristing  Andalarrma  Colony  site.  Relocation  to  a  new  site  is  not
operationally feasible in the foreseeable future.
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b. Opemtlonal Contl"lty:

Sudden discontinuation of MSW dumping would result in:

•   Accumulation of waste in municipal streets and public areas

•    Severe public health hazards

•   Environmental pollution

•   Violation of sanitation obligations to residents

c. rmgD&tlc and CompllaDt Approach:

The  Corporation  commits  to  aperating  the  Andalamma  Colony
dumping  yard  in  fun  compliance  with  the  Municipal  Solid  Waste
Management     Rules,     2016,     and     implementing     all     enhanced
environmental safeguards and operational measures as recommended
by the Joint Committee and approved ty regulatory authorities.

5.    ENHANCED    miiAGEMENT    MEAsuREs    AT    AHDAIAMHA
colony DUMrmG yAro

To address the environmental concerns raised in the petition and
to  ensure  compliance  with  regulatory  standards,  the  Corporation  is
implementing the following enhanced measures:

5.I Fire Prevention and Management
a. Fire-Fq5hting lnfraetmcture:

•   Installation  and  maintenance  of 2  water  tankers  permanently
stationed at the dumping yard on standby

•   Functional   borewell   with   24x7   water   availability   for   rire
suppression

•   Installation of additional rire-righting vehicles and equipment (as
per Joint Committee recommendations to increase vehicles ahead
of summer season)

•   Coordination with nearest rLre station (contact details maintained
by on-Site watchman)

I. Ptre PrevezLtl®`a Prot®col8:

•   Round-the-clock vigivance by trained watchmen posted shift-wise
(24x7 coverage)

•   Regular patrolling to prevent unauthorized access and activities
by miscreants

•,
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•    Strict enforcement of no-smoking and fire-safety protocols within
dumping yard

•    Immediate response mechanism to rire incidents

5.2 Waste ManageneDt and Segrcgatl®n
a. Source Segregation:

•    Enforcement of waste segregation at source from households and
commercial establishments

•    lmplementation of door-to-door waste collection with segregation
(wet, dry, hazardous)

•   Awareness    campaigns    among    residents    regarding    waste
segregation

b. Waste Management at Dimping Yard:

•   Strict  segregation  of  incoming  MSW  to  separate  reeyclables,
compostable matter, and inert waste
Diversion of segregated waste to appropriate processing facilities:

o   Compostable waste: sent for composting/bio-methanation
o   Reeyclables: sent to authorized recycung units
a   Inert waste: utilized for road construction/landscaping
a   Only residual waste sent to dumping yard

c. Waste Reduction lnitiatives:

•    Promotion Of home composting among residents to reduce MSW
burden on dumping yard.

•   Encouragement of community-level composting units.

•   Regular  awareness  programs  on  waste  reduction,  reuse,  and
recycthg (3Rs).

5.3 Odour C®ntrol and All Quality Hea8ure8
a. Jrquurm covering:
•   Daily covering of fresh waste with  tarpaulin  sheets to prevent

direct exposure to air
•   Compaction of waste to reduce surface area

•   Regular maintenance and replacement of tarpaulin
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b. Bio-Enaym® Sp[aylng:

•    Regular application of bio-enzymes for odour neutralization at the
dumping yard

•    Use of approved microbial formulations to control putrefaction
and foul smell

•   Frequency  of  application:  as  per  technical  recommendations
(minimum twice per week, or more during summer/monsoon)

c. Air Quality M®nltoring:

•    Installation and operation of air quality monitoring stations at the
dumping yard and surrounding areas

•    Regular testing for particulate matter (PM2.5, PM10), NOx, sox,
and other pollutants

•   Submission   Of  monitoring   reports   to   TSPCB   at   prescribed
intervals

•   Action plan if air quality parameters exceed prescribed standards

5.4 Leachate Management
a. Leachate Couection System:

•   Installation of proper drainage systems at the dumping yard for
leachate collection

•   Construction of leachate collection channels and settling tanks

•   Treatment of collected leachate as per MSW MaLnagement Rules,
2016

b. Gr®undwater notection:

•   Regular groundwater quality moritoring at prescribed locations

•   Maintenance of records and submission of reports to TSPCB

•   Prompt rcmediation if any contamination is detected

c. Surface and Run-off Mamgemeit:

•   Construction of proper drainage berms and  channels to divert
surface run-off away from dumping yard

•   Prevention of run-off from entering water bodies, streams, rivers,
lakes, or ponds

•   Erosion control measures and slope stability maintenance
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5.5 Site RAnagencnt and lnrraetructur€
a. Boundhry Demurcatlon and PetLclng:

•    Maintenance of pcrimcter rcncing or minimum 2 meters height as
per CPCB guidelines

•    PI.opcr gates with  §ignagc indicating the dumping yard and  flre
haL2rard warnings

•    Prevention of unauthoriaed entry

I,. site mcllltle.:

•   Maintenance of office facilities and administrative structures

•   Provision  of  safe  drinking  water  and  sanitation  facilities  for
workers

•   Adequate lighting arrangements for operations during night hours

•   First-aid   and   medical   facilities  for  workers   and   emergeney
responders

c. WeiBhtiridge and Entry/Edit C®ntrol:

•   functional weighbridge for monitoring quantity of MSW brought
to the site

•   Proper vehicle inspection upon entry and exit

•   Record maintenance of daily MSw quantity received

•   Data sharing with TSPCB as per reporting requirements

d. cteen Belt and hedscaping:

•   Development  and  maintenance  of green  belt  of mininum  20
meters width around the dumping yard boundary

•   Plantation of suitable trees and vegetation to act as natural buffer
•   Maintenance of`landscaping as ongoing responsibility

5.6 Bput®nD®ptal and Health M®ultoring
a. Bl®l®gnd Houttorfug:

•   Regular health monitoring of surrounding residents (quarterly or
bi-annual sLAvey8)

•   Medical camps for health screening in nearby residential areas

•   Coordination with District Health Department for health impact
a8se8sment
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b. Erfuormental M®nltoring:

•    Regular inspection and monitoring of soil quality at and around
the dumping yard

•    Surface water quality monitoring if water bodies are present in
proximity

•    Ambient air quality monitoring (as mentioned in Section 5.3.c)

•    Comprehensive  environmental  audit  at  least  once  per  year  by
accredited agencies

c. Regular Site [n8pectlone:

•    Monthly inspections by Municipal  Commissioner or authorized
representative

•    Quarterly inspections by TSPCB officials

•   Annual  comprehensive   audit  by  independent   environmental
consultants

6. B[O-mmN® AND LEGAcy wAsm REMEDIATION

6.1 nogre8s of Bio-Mining Operations
The  Telangana   State   Pollution   Control   Board   (TSPCB)   vide

Consent  for  Estabushment  (CFE)  dated  31.01.2023  has  approved
remediation and reclalliation of legacy dumpsite through bio-mining of
Mancherial Municipality's Andalamma Colony dumping yard.

Cturent Sfatu8:

Bio-mining work has already commenced as per the approved
actionplanandcompleteditonSeptember2025(asperoriSnalTSPCB
timeline)

6.2 Bto-Mlnlng Methodology
The bio-mining process involved:

•   Excavation of legaey waste and segregation

•   Removal or plastic, metal, and other inert materials for
reeycling/disposal

•   Bio-degradation of organic matter throuch composting/bio-
methanation

•   Preparation of land for scientific landfill operations or alternative
uses
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7. EueuIATORT coMPLI[AVcE ROADM^P

7.1 MSW Hmngement Rul®®, 2016 Compllmce
The  Corporation  commits  to  full  compliance  with  the  following

ProvisionsoftheMunicipalSolidWasteManagementRule9,2016:

a. Landflll Site Sp®clncatl®":

•    Design and maintenance of landrill as per CPCB guidelines

•   Proper compaction and layering of waste

•   Daily cover and rinal cover arrangements

•   Leachate and groundwater management (as detailed in Section
5.4)

b. Waste noceseing and Segregrtion:

•   Source segregation as per prescribed methods

•   Diversion of compostable waste to composting facilities

•    Reeycling of recyclable materials

•   Management of hazardous and special waste as per prescribed
methods

c. Record Maintenance and Reporting:

•   Daily records of MSw quantity received

•    Monthly reports to TSPCB

•   Annual reports and performance assessment

•   Coordination    with    Municipal    Commissioner    and    District
Administration

d. Worker Safety and Health:

•   Provision  of  safety  equipment  (helmets,  gloves,  masks,  safety
shoes)

•   Regular health monitoring of workers

•   Occupational health and safety training
•   Emergeney medical facilities

7.2 TSPCB Llalaen and Regtilatory Interface
The Corporation maintains regular liaison with TSPCB for:
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•    Consent conditions compliance (CFE/Cfo)

•    Submission of bio-mining progress reports

•   Air, water, and soil quality monitoring data

•    Environmental audit reports

•    Prompt remediation of non-compliances, if any

7.3 CPCB Guld®llneB and 8tandarde
AIl operations at the Andalamma Colony dumping yard are being

aligned with CPCB guidelines for:

•   Landfill site design and enrineering standards

•   Environmental monitoring and reporting

•   Leachate and groundwater management
•   Air and noise quality standards

•   Hazardous waste handling (if applicable)

8. rmmrclAI, A"D RESoURCE AIIoCATlo"

8.1 Budget Allocation for Enhanced Meaeure8
As per instructions Of the C&DMA, Municipal Administration, we

are procuring machinery and  equipment for processing of municipal
sloid  waste  under   SBM(2.0).  The   Corporation   has   allocated   and
budgeted funds for:

a.   FTocurement   of  Machinary   and   equipment:   Purchase   of
machinery  and  equipment  for  processing  solid  waste  in  a  scientiric
in-er.

b.  Fire-Fichting  lnfrastnicture:  Purchase  and  maintenance  of
additional rire-righting vehicles, equipment, and material;

c.   Operational   Supplies:   Tarpaulins,   bio-engyme   solutions,
cleaning materials, worker safety equipment, and consumables

d. Personnel: Training and recruitment of additional personnel for
24x7 site management and monitoring

e. Consultant Services: Engagement of environmental consultants
for regular audits and monitoring
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8.2 Central/ State Funding Schemes
TheCorporationwillpursueavallablefundingunder:

•   AMRUT     (Atal     Mission     for     Rejuvenation      and     Urban
Transfomation):   For   urban   infrastructure   including   MSW
management

•   State  Government  Schemes:  Any  additional  assistance  from
TelanganaStateGovernmentrorwastemanagement

The Disthct Collector's office is requested to facilitate access to these
funding schemes as necessary.

9. punHc AWAREHrss AliD cOMMUNITy ENGAGEMENT

9.I Anarene8s Canpaign8
The Corporation is conducting and will continue:

a. Regular awareness programs in residential colonies regarding
waste segregaLtion, fire safety, and environmental protection

b. School and community engagement programs promoting waste
reduction and environmental consciousness

c. Regular updates to residents about improvement measures at
the dumping yard

9.2 Grievance Redre8sal
The Corporation has established:

a.   24x7   Grievance   Hotline:   For   residents   to   report   any
environmental hazards or operational concerns

b.   Monthly   Community   Feedback   Sessions:   Dialogue   with
residents and local stakeholders regarding dumping yard operations

c. Prompt Response Protocol: Grievances to be addressed within
prescribed tinelines with documentation

10. momoRII.a AHD REroRTIHG

10.1 ]nterml H®rdtoring
The Corporation conducts:

•   Daily operational monitoring by site supervisor and watchman
•   Weekly reports to Municipal commissioner
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•    Monthly comprehensive inspection reports

10.2 E*temal Honltorlng
The Corporation coordinates with:

•   TSPCB:   Quarterly  inspections  and  environmental  compliance
verirication

•    District Administration: Monthly reviews and coordination

•   Independent   Consultants:   Annual   environmental   audit   by
accredited agencies

•   This Tribunal: Periodic compliance reports as directed

10.3 Reporting Schedule
The Corporation will submit to the Hon'ble NCIT:

a. Monthly Reports: Progress on bio-mining, operational
improvements, and environmental monitoring data

b. Quarterly Reports: Comprehensive compliance reports
covering all sections of this Report

c. Jinnual Reports: Detailed annual compliance and
environmental impact assessment

d. Special Reports: Ad-hoe reports on any incidents, non
compliance, or signiricant developments  .

1 1. coilrlNGENcy MEAsuREs

11.I Fire Maqgement Contingency
ln case of fire incidents:

a. Immediate activation of on-Site rire suppression systems
(water tankers ,borewell)
b. Rapid notirication to District Fire Services
c. Evacuation of workers and residents from immediate vicinity
if nece88ay
d. Post-incident investigaition and corrective measures
e. Detailed incident report to TSPCB and this Tribunal

11.2 Environmental Pollutlon C®ntlngency
in case Of air or water quality exceedance:
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a. Irrmediate identirication of cause
b. Implementation of corrective measures (increased tapatrfu
Coverage, enhanced bio-enzyme spraying, operational
adjustments)
c. Escalation to TSPCB and District Adminigtration
d. Third-party verirication of remediation

11.3 Health Emergency C®ntingency
ln case of health hazards to surrounding residents:

a. Coordination with District Health Department aLnd hospitals
b. Medical calnps and health monitoring intensirication
c. Environmental and operational investigation
d. Prompt reporting to this Tribunal

i2. -uRISDlcTIONAL AND LEGAI, AclmowLEDGMENT
The Corporation aclmowledges:

I.  The jurisdiction  and  directions  of the  Hon.ble  National  Green
Thbunal

2.  The apphicant's legitimate environmental concerns and right to a
pollution-free environment

3.  The statutory obligations under MSW Management Rules, 2016,
and other environmental laws

4.  The need for sustainable, scientifically managed waste handling
practices

5.  The imperative to protect public health and environmental quality
The  Corporation  commits  to  full  compliance  with  all  orders  and

directions of this Tribunal and undertakes to inplement all measures
outlined in this Report in letter and spirit.

13. COHCLUSION

Given  the  practical  constraints  of  NIMBY  resistance  and  nan-
availability  of  Government  land  for  alternate  site  development,  the
Mancherial Municipal Corporation commits to:

1.  Optimi2€d     Operations:     Continue     MSW     management     at
AndalaLmma Colony with all enhanced environmental safeguards
as detailed in this Report

2.  Regulatory  Compliance:  Full  adherence  to  MSW  Management
Rules, 2016, CPCB guidelines, and TSPCB conditions
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3.  Continuous   Improvement:    Regular   monitoring,    audit,   and
upgradation of facilities and practices

4.  TraLnsparency:  Regular reporting to this Tribunal and regulatory
authorities

5.  Community   Protection:   Prioritication   of   public   health   and
environmental protection through all operational measures

The  Corporation  respectfully  Submits  that  this  pragmatic  and
Comprchensive  compliance  approach  is  the  most  viable  solution  to
address  the  environmental  concerns  while  ensuring  unintermpted
waste management Services to the citizens of Mancherial.

The Corporation further requests the Hon'ble Tribunal to:

1.ApprovethecontinuedoperationsatAndalaLmmaColonydunping
yardwiththeenhancedmanagementmeasuresoutlinedherein

2.  Direct TSPCB to monitor and verify compfiance with prescribed
environmental standards

3.  Extend necessay support to the Corporation in accessing central
andstatefundingforenhancedwastemanagementinfrastructure

4.  Monitor  bio-mining  progress   and  timethe  for  legaey  waste
remediation

5.  Continue  oversight  of  the  Corporation`s  compliance  through
periodic progress reports

ENCLOSURES:

1.  Copy     of     District     Collector's     Letter     dated     08.01.2026
(Rc.No.D4A/2151 /2025)  regarding  non-availability  of alternate
Government land

2.  Photographs of current site facilities (as on date)
3.  Public Awareness Program Schedule
4.  Grievance Redressal Mechanism Details.

Respectfully Submitted ,

Date: 29.01.2026
Place: Mancherial

Mancherial Municipal Corporation
herial, Telangana

i
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CERTIHCATIOH

I, a.Amvesh, Commissioner, Mancherial Municipal Corporation,
hereby certify that the facts and figures mentioned in this Compliance
Reportaretmeandaccuratctothebestofmyknowledgeandbelief.I
undertake to abide by au orders and directions Of the Hon'ble National
GreenTribunalandimplementthemeasuresoutthedinthisReportin
rm compliance with appncable laws and regulations.

Mancherial
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AVBLE NATIONAL

0N qu  LETTER
rm TOxlc FUMEs
rm.

-ir

EHTJQ±
BOM^N

n is to submit that the Hon'ble NOT, New Dellii  has rcglstcfcd on Chigind Application (OA)

vizL, No 756 of 2023 on the blisi§ of the letter petition reeeived regarding lefEe amount of smckc end

toxic fimcs from the AndrlBmmo colony dumping yard, Mancherial to`m.

It is el]eged th.I Mertcherid Municipality has no garbage dumping ynd arid carl.t find a place to

set it up. The DRCC was convert.ed into dumping yard and the garbage is cafehing rife drring the

suummercmittingsmokewhiehisapreadingforekilometer.Stcnchcmanctingfromthcdunpyndis

txthering the people.

The  above  case  cal[ie  up  for  herfug  before  the  Hon'ble  NOT  (PB)  on24.012024  and  the

Thrib`nd  he  constituted  a  Joint  Cofnmittee  comprising  of Replesentatives  from  the  following

Offices:

I.      Tel.tngin. Shfc pollutioi] Col]frol Board
H.      Munidpal commissioner. MaDch€Tia] and
IH.      Dirfuct collector, Manch€rial.

The  Hon'ble  NOT  dirceted  the  Joint  Committee  to  verify  the  fact`ial  position  and  sLiggcst

armpriale re]pedial action. It `rms directed to meet within tyro weeks. undertake visits to the site.

look into the grievances of the applicant, associate the 8pplican and representative of the concnd

plpjcct profrmcnt, verify the factual position and talce appropriate remedial action by following due
cause of law.

Further, it res directed that the matter shall bc listed before the Southern Zone Bench of the

Thbuiia] al Chcnnd.

Accordingly, a Joint Committee `rms constrfuted with the following members:

I,   8.  Rahpl,  lAS, Addjtjoml  Collcotor qocal  Bodies)  (Raprescntative of District  Collector,
Manchedal)

2.   A. Manilhi Pras8d, Municipal Condsaioner, Mancherial Municipality
3.   Sri G Hanumlithe Reddy, Joint Chief Ettvhonmenttl  Engineer, Zonal Office,  RC Ptmm,

Tclangam State Pollution Control Bound
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ASPe[thcdireetiousofthcNGT.onoi".2o24thcJoimCornmitteehasconducrdinspection

ofthearcaallegedinthepetitiontoasccrtulnthcfucundthefollowingreportisSubmind

Ohacnmtion! of the CominLtfe£:

I.   During  the  site  inspeetiody  it  res  brougivt  to  the  notice  or the  Joint Cominine  that  the

Municipal Solid WngMSW)is being dumped at the 2.00 acre led parcel in Andalanma

Colony  un  9.  Mancherial  Municipality  since  2000.  Efforts  `rere  made  to  esutlich

Mundqu  Solid  Wdste  froccssing  faciltry  at 4  d![`Es of lad  pafeel  identified  in  Hazipur

Mandal, Pochan Pahad vil]nge shiver but in view of btyection from the vill4gcrs, the same

could not be established.   Resistama  from  locals was also  faced who trying to estalblish

PlantatandalammcolonyofOldhrfucherial.invieutofhavingnoothcroption.thcMSW
was being dumped in the present place.

2.   It was infomcd that about 45 MT Of MSW is being generated in the Municipality per day

nd as a pemanen( solufron, Mancherial Municipality has made effon to identify suitable

rminanotherplaccforcstablishmentofmunicipalSalidVIsteMan88emenI

3.   During inprtion of the dump ynd at Andalamma Colony on 01.042024 ai  1230 PM. in

fres/ sdBoke was observed e[mnating from the dump yard, A wcking borcvetl is noticed at

the'siteanditwasinfomedthatitisbeingusedtodousethefire§.Also,2noofwalertankers

wc]c stadoned on smd-by to immediately douse the fires,  if any.  Further,  the codeeTned

officials have infomed that ccnain miscreants are sctting the dump on fire to cause unm in

lord inhabitants to prevent which a `ratchman has been stationed shift wise 24 x 7   at the

dLLmp yard.
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4.   The Committee fulher intemted with the applicant Sri.ro. Naycern Pasha.Ieeal fcsidents

nd callishments.
5.   The Telangana State Pollution Control Board has issued Consent for Establishment (CFE) on

31.01.2023 for Re[nediation and Reclamation of ]cg&cy dumpsite through Bio mining of ®f

Marherial  Municipality,  Andalamrm  Colony.  As  per  the  tine  bound  action  plan,  it  is

estimrd th4l the site Shall be biomined by end of September Month 2024 and work has

alfedy start

I.     C®ndudfofERenlrk.

B.rd ®p t]]e ncld ob.tom.([oB. .nd inter.ctioug the fol]owh€ coDch]ding rebartts are
oubDou:

I.  The Municipality is p~ly dumping (he MSW in view of its continued efforts to set up

MSW pmccoing plants being ot}jccted by local residents due to N[MBY 0Tot in My Back

Thru) Syndrome. tloweveir, steps will be taken to idmtify suitchl€ land in another place to

cstablich a Municipal Solid VA8te Theatment & Dispesal froilify `]RAin 3 months.
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2.   The umber ofvehicles for fro  fichting may be increased in view of the cnsutng summer         \.

seaeTh The untohman sndl also malnutn the phone number of the nearest fire stafro to         E

contactincascofcmcrgency,if any.

3.   In  view of stench compldinl  from  the  surrounding  re§identfi  feaaibilfty  of inplcmenting

mesuessuchascovcringthefrochwaslcusingtarprulin,apreyingbiongnaymesforodour

neuedizingelcmaybelookedinto.

4.hiviewofsettinguptheMSWprocessingplantchallthetina§egrcgationofMSWat

soumeshallbeeusuredalongwithencountinghomecompostingctc.,toTeducedebuten

onthedunp-yndtinsuchtime.TheMunicipalfty§halllcokintosolutionofdiapgingthe

MSWgenemedatthenearestMSWprocedngplantofothcrMunicipality,asprreasibility.

JCEE.TSPCB

E>
MunidyL:€::#ioDer,

``1-

AddltioDal Collector,
Local bodiefro

MmcheriulDistricl
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covENMENT OF TBI,AAVaAVA

REVENUE DEPARTMENT

Rc.No.D4A/ 2151  /2025

4NNEy£URE-a

Office of the Callcctor,
Manchcrial, Dt: 08.01.2026.

Tb
The Commissioner,
Mancherial Municipal Corporation.
Sir,

Sub: Land  AllcntLtlon  -  Manchcrial  Municipal  Corporation  -
Solid   un8te   Management   -   Requc8t   for   allocation   Of
altcmate  feasible  site  for  Municipal  Solid  Waste  qusw|
Management and disposal facility for 'Municjpal
Corpomtion - Report received from RDO, Manchcrial - Beg.

Reft 1. The Co[nmission-er, Mancherial Municipal Corporation, Lr.
No. Fl/417/SWM/MMC/2025 Pt: 29.12.2025.

2. This OITice Rc.No.D4A/215.1/2025, Dt:30.12.2025.
3. RDO, Mancherial Lr.No.B/592/2026, Dt:08 .01.2026.

*****

I Invite attention to the references cited, whcrcin vide rcfercncc
1*  cited,  it  has  been  informed  that  Municipal  office  is  culTentfy
managivg  Munieipal  Solid  Waste  (.MSW)  of apprmpmately 45  Mctic
Torme§ quT) ` per day at the Andalamma Colony. dumping ynd, which
i8 a 2.00 acre land parcel. The temporary dumping yard has been in
qperation since 2000 and has become unsustatnable and problematic
due to the fouowing reasons:

a.    Bnwhrmental   and   Health   Hazafde:   The   prc8ent
dumping yard is generating large amounts of smoke and toxic
fune8,   particularly  during   the   Summer  sceson,   causing
cnvfronmcntal.  pollution.`  and    affecting    the    health    Of
Surrounding residents.

b.    Fl.e       lncld€nt.:       DCspitc       preventive       measures,
uncontrolled re incidents are recurring, which pose rc hazards
and  cfnit  noxious  Smoke  across  the  locality,  spreading  for
di8tance8 of up to one kilometer.

c.    Btonch  and  Odour  Conplaht.:  Persistent  complaints
from  re8ident8  regarding  foul  Smell  and  stench  cmanathg
from the dumping yard,

I.    kegulatory  CoDpllance: The current arrangement does
not align with the Municipal Solid Waste Management Rules,
2016,  and  the  Hon'ble  National  Oreen  Tribunal  (NGT|  has
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mandated    the    Municipality    to    8ccure    a    proper    MSW
Management and Diepo8al Facility.

It has  been  further inrormcd  that the  Ministry or Housing and
Urban Affdir8,  Government of India,  and  the  Hon'ble National Green
Ttibunal  (Now  have  directed  all  Munlclpal Corporations  to e8tablich
scientirically     dc8igncd     sanitny     land     racilitic8     with     proper
cnvironmentalsafegund@.Thi@isfurtherrcinforcedby:

•.    Municipal  Solid  Waste  Management  Rules-,2016  (as  Per
MinistryofBn'vironment,Fore8tlandClimateChangc)

I.   The    Joint    Committce'8     report     (dated     09.09.2024)
recommends   urgent   idcntirication   and   flnalization   of
suitable land for a proper MSW Treatment and  Disposal
Facility within three months.

The  Corporation  has  made  consistent  efforts  to  identify  and
cstabushMSWproccssingfacflitiesatalternativelocations:

a-        Hazlpr Mandal Site: A 4-acre land parcel was identiried in
HazipurMandal,Pochanpchadvillageshivar,buttheestablishmcpt
ofthefacflitycouldnotprocecdduetoobjcctionsfromlocalvfllagers
(NIMBY-NotlnMyBackyardSyn.drone).

I.       ifodaha" C®lony site: Resistance from local residents was
also  encountered  when  efforts were  made  to  upgrade  the  existing
AndalammaColonydunpingyardintoaprocessingraciuty.

Due to these constrfuts and the lack or alternaitive §itcs, the
Caporationha8hadnooptionbuttocontinuedunpingMSWatthe
current un8uttable location, which is now unsustainable.

Hence,the Corporation has proposed the following spccirications
forthealternateMSWManagementandDisposalFaLcilitysite:

a. L®catlon ab-d Area:

•       Minimum arcs: 4-5 acres of land
•       Preferably located  at a  reasonable  distance  from  residential

.  areas     (mininum 500 meters from nearest habitation)
Accessible wh all-wcathcr roads suitable for MSW collection
vehicles

I. T®pogpphlcal and Ge®loglcal Characterletlce:

•       Land with gentle slope for effective drainage
•       High chy content in subsoil (minimum 1-2 meters} for proper

inpemeability
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I+ow groundwater contamination potential
Away from water bodies, ponds, and natural water courses

c. Enwhormental and Locatl®n Crlterla:

Distance  from  educational  instifutionB,  hospitals,  'and  religious
Structures (mlnimuml  kin) Proximity to existing or planned waste
proccs8ing  facilities  Area  with  low  population  dcnBity  and  low
alternative land use value Suitable for scientiric land with proper
engineering design.

I. IDfra3triicture Facilltlea:

Space for entrance gate with proper signage and lighting, Area for
Weighbridge  end vehicle  inspection,  Provision  for ofrlce  space  and
Worker facilities, Green belt or minimum 20 meters for landscaping
along the boundary Pcrimetcr rcncing or at least 2  meters  height,
Provision  for leachate  management and  environmental  monitoring
racilitics.                                   .`

Considering the above facts,it has been informed that allocation
of an alternate  site is essential to:

a.    Comply with directions of the Honble and statutory
obligations;

b.    Ensure   susta:inable   waste   management   for   the   growing
population of Mancherial;

c    Mitigate    hazards,    air    pouution,    and    Stench    afrccting
surounding residents;

d.    Enable   the   Corpor?tion  ..to   discontinue   dumping   aLt   the
unsuitable Andalamma Colony site once the legrey waste bio-
dining is complete.

While  mentioning  the  above  facts,  it  has  been  requested  to
facilitate  the  allocation  or a  8uitablc  site  for  the  cstabushment of a
modern, seicntirLcally cngincered Municipal Solid Waste Management
and Disposal Facility in Mancherial Municipal Corporation.

In  this  regard  it i8  informed  that,  this  orrice  vide  reference  2nd
cited,  has  ficquc8ted  the  Rcvcnuc  Divisional  Ofriccr,  Mancherial  to
Submit  the  land  identirication  report  along  with  location  skctoh  in
respect  or  available  government  land   for  the  csfablishment  of  a
modcm, §cicntirically enginccrcd Municipal Solid Waste Management
and  Disposal  Facility  as  requested  by  the  Commissioner,  Mundipal
Corpration, Manchcrial.

_. rfuan
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Accordingly,  vide  rererencc  3fd  cited,  the  RDO,  Mancherial  has
reported  that,   the  Tahsildar,  Mancherial  ab  Hqjipur  mandal  have
submitted that there is no available Oovemmcnt land and beside near
villagers are also objected for cstabli3hmcnt of a modem, 8cientirictl|y
engineered Municipal Solid Waste Management and di8po8al Facility.

In  view  or the  above  and  a8  per  the  report  Submitted  ty  the
Revenue  Divisional  Officcr.  Manchcrial,  it  ig  hereby  informed  that.
there is no suitable Government land avdilablc for catablishmcnt of a
modern.  scientifically enginecred Municipal Solid Wa9to Management
end disposal Facility in Mancherial Municipal Corporatiori.

It   is   further   informed   that   the   present   residents   of   the
AndalaLmma colony were aware of the already existing dumping yard
before house site pattas were granted to them. It is also a fact that due
torapidurbanisationandcompetinginterestsatplayinmatterofland
use  for  pubuc  purpose,  any  attempt  to  select  a  piece  of land  for
dunpynd will invite resistance from local residents.

Hence it is requested to take appropriate  steps for utilirfug the
eristing  dumping  yard  at  Andalamma  Colony  for  mana¢ng  the
Municipal Solid Waste(MSW) duly following the Municipal Sotid Waste
Management Rules,2016 and other regulatory. compliances.

yous faithfully,
Sd/- Kumar DeepalL IAS.,

Dlstrict Collector, Mancherial.

I lF.B.0l I
u`          \ t`

Sup.rfutendent-D
Collectorate , Manche rial.

?/I-
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OFFICE 0F TI-IE MUNICIPAL CORPORATION, MANCI-IERIAL
M<1]ic]Iei.ia]Disti.ict,Te]ting.inast.ite

PUBLIC AWARENESS PROGRAM SCI`IEDULE

(Su.binittedincompliancewithdirectionsoftheHon'bleNationalGreenTribunal)

The  Mancherial  Municipal  Corporation  submits  the ,following  schedule  of public
awareness  pi.ograms  being  conducted  in  compliance  with  the  directions  of  the  Hon'ble
National  Green  Tribunal  and  in  accordance  with  the  Municipal  Solid  Waste  Management
Rules, 2016.

Sl. Activity Target
Frequency Mode of Res|)onsibleNo, Description Group Awareness Officer

1

Door-to-doorawai.enesson wet &
Households in

Weekly
IEC pamphlets,

SanitaryInspectors
dy wastesegregation 36 wards verbalinteraction

2
Communitynieetingsnear

Localresidents
Monthly Public meetings Sanitary

Andalamma Colony Supervisor

3
School awarenessprogramsonwaste

Schoolstudents
Quarterly

Presentations & Swachh
reduction & 3Rs demonstrations Bharat Team

4
Fire safety and

Residents near Quarterly Demonstrations\ Fire & Safetyprecaution efore
awareness dunping yard

summer) & notices Officer

5
Display of signage Public areas &

Continuous Flex boards & Torn
and barmers dumping yard, hoardings PlanningW

6
Distribution of IEC Households &

Continuous Pamphlets &
lnSwachh

material shops Posters Mitras

Objective:    To    create    awareness    among    residents,    commercial    establishments,    and
stakeholders regarding:

•     Source segregation of waste

•     Fire prevention atMSw sites

•     Envirormental protection



&t

•     Odour and pollution control

•     Health and sanitation practices

Records  of  attendance,  photographic  documentation,  and  monthly  summaries  are
maintained and reviewed  by the Municipal  Com|nissioner. These initiatives aim  to improve
source   segregation,   reduce   envirormental  nuisance,  prevent  fire   incidents,   and   ensure
community participation.
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OFFICE 0F THE MUNICIPAL CORTORATION, MANCHERIAL
Mancherial District, Telangana State

GRIEVANCE REDRESSAL RECHANISM DETAILS

(Submitted in compliance with directions of the Hon'ble National Green Tribunal)

The  Mancherial  Municipal  Corporation has established  a  structured  grievance  redressal
mechanism   to   address  public   complaints  relating   to   Municipal   Solid   Waste  Management,
including   issues   of  smoke,   odour,   fire   incidents,   and   environmental   or   health   concerns.

Grievance Redressal Structure

1. Complaint Registration Channels

•     24x7 Municipal control Room

•     Phone / WhatsApp complaintNumber

•     Written complaints at Municipal office

•     Online complaint portal (if applicable)

2. Nodal Officers:

Level Officer Responsibility

Field Level Sanitary Inspector Initial inspection & action

Supervisory Municipal Health Officer
Verification & correctivemeasures

Final Authority Municipal Commissioner Monitoring & escalation

3. Time-bound Resolution Framework

•     Complaint registration: Immediate

•     Site inspection: Within 24 hours

•     Corrective action: Within 48-72 hours

•     Closure confirmation to complainant
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|nemergeiicysituationssuchasfireorSevel.ePollutionincidents,immediateresponse
measuresareulidertakenincludingdeploymentofwatertankers,jntimationtoFjreServices,and
reportingtoTelanganaStatePollutionControlBoal.dandtheHon'bleTrjbunal.

TheMancherialMunicipalCorporationassuresthataHgrievanceswillbeaddressed

promptlyinatime-boundmanner,record§aremaintajned,andmonth|yreviewsareconductcdto
ensuretransparencyandaccountability,protectionofpublichealthandenvironmentin
compliancewithMSWManagementRules,2016.

tl¥#he
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(:i.ic``i.`iii`cRt.t]ress+il:

•    A dedicated grievance I.edressal counter has been Set up at the dumping yard
site.

Gi.ievance Ma_11aggLl±1cnt Procedui.e:

•    Schedule Aimotincement: It is recommended to inform the public in advance
regarding the specific day and time of the weekly grievance session using public
announcements (megaphones/ loudspeakers ) or notice board s.

•    Registration:  An  incoming  complaints  should  be  recorded  in  a  Grievance
Register.  Providing  a  token  or  a  formal  acknowledgment  receipt  to  the
complainant will help build pubHc trust and accountabflity.

•    Resolution Timeline: The proposed timeline of resolving issues within 3 to 4
days. Continuous mohitoring is essential (o ensure this is strictly implemented
at the ground level.

-'1

Manchef

H.f62L-
Munidqul Coapral;on
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•    \z`'{islc Gel`ei'a{ioi`: A total of 45 metric lormes of waste is genel.ated daily from

all 36 wards within the Mancherial area.
Collect ion ar`d Tramsporla{-ion:

•    Au swachh Trolifes operating in the Mancherial area are partitioned into sections
tocollectwetanddrywasteseparately.

•    These  Swachh  Trollies  visit  every  household  across  the  36  wards  to  collect

segregated waste.
•    During traLnsportation to the dumping yard located in Andalamma colony, the

trollies are covered with polythene sheets/Covers to errsure that no waste falls
onto the roads.

Processing at tlie Dumping Yard:

•    The dry waste arriving at the dumping yard is further processed; plastic, paper,
and  Cloth  are  segTefrated  anrl  eh;ftaH  I-A  +l`a  r`prr.  /r`_.  D^__.____  ^_w    ..segregated  and shifted  to the  DRCC  (Dry Resou;ce  Co-ll.eciiori
Centre).

•    The remaining dry waste cardboard.. gfass, and other materials are couected by
thewastepickersa[thedunpingyard.

•    The remaining waste is processed through Bio-mining.
Curent Status:

•    As  of  September  5,  2025,  approximately  100%  of  the  legacy  waste  at  the
Andalamma Colony dumping yard has been cleared through the Bio-mining

process.


